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MOTION RE : FIFTY FOURTH REPORT OF
BUSINESS ADVISORY COMMITTEE
Title: Motion regarding adoption of the Fifty-fourth Report of the Business Advisory Committee. (Motion Adopted)
wEeed ’AR gRaR wearet H31 aun @ty wrd {31 (siadt e @) : e qaey, | Freafalea s et -

"f & AW 14 TR, 2003 B WU H UK HIAFHAN AAHAR & 543 wRdeT & wewd 21"

MR. SPEAKER: The question is:

"That this House do agree with the Fifty-fourth Report of the Business Advisory Committee presented to
the House on the 14t August, 2003."

The motion was adopted.

MR. SPEAKER: Before | go to the Legislative Business at serial No.13, | would like to hear the point of order.
Shri Varkala Radhakrishnan, what is your point of order?

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): When there is a Motion of No-Confidence pending before the House, as per
rules, no other matter can be taken up; and it takes precedence. (Interruptions)

MR. SPEAKER: Itis not admitted as yet.
(Interruptions)

SHRIVARKALA RADHAKRISHNAN : ltis, prima facie admitted. ...(Interruptions)

MR. SPEAKER: ltis a hypothetical situation. The Motion of No-Confidence is not before the House. So, there is no point of order.
(Interruptions)

SHRI VARKALA RADHAKRISHNAN : When the Motion of No-Confidence is pending before the House, this cannot be taken up.
No other business can be taken up, except that Motion. (Interruptions)
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MR. SPEAKER: | have not even received the notice for that.
(Interruptions)

MR. SPEAKER: There is no point of order. Now, let us proceed with the Legislative Business Bills to be introduced. ltem No. 13,
Shri L. K. Advani.

(Interruptions)
MR. SPEAKER: There is no point of order. Please sit down.
(Interruptions)
SHRI VARKALA RADHAKRISHNAN : Please give a ruling on my point of order. (Interruptions)

MR. SPEAKER:I have ruled out your point of order. Please sit down. We will go to item no. 13.



